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PRINCIPAL CHIEF COMMISSIONER OF INCOME TAX BIHAR & JHARKHAND 

)r'.f+1"(f<'f~~ 'IW1 ,1st FLOOR, C.R BUILDING, 
~ m lIT'f/GO 0 0 0 ~-tWfT ,BIRCHAND PATEL MARG, PATNA-800001 

~;:f 1,~oYo \ \-0 ~ n - :TEL NO: 0612-2504447, 
~/Email - patna.pccit@incometax,gov.in 

APPROVAL UNDER SUB-CLAUSE(b) OF CLAUSE (ii) OF THE PROVISO TO CLAUSE 
(viii) OF SUB-SECTION (2) OF SECTION 17 OF THE INOME TAX ACT, 1961 (READ 

WITH RULES 3A(1) & 3A(2) OF INCOME TAX RULES, 1962) 

[n exercise of powers confcrrcd on the Principal Chief Commissioner of [ncome­
lax, Bihar & Jharkhand, Palna under sub-clause (b) of clause (ii) of lhe proviso to 
clause (viii) of su b-scction (2) of section 17 of the Income-tax Act, 1961, I, the Principal 
Chief Commissioner of Income ·tax Bihar & ,Jharkhand , Patna, having regard to the 
guidelines prescribed in rule 3A(I) '&, 3A(2) of the Income-tax Rules, 1962 for the grant 
of approval to a hospital, hereby ' grant approval to Mis Maa Ram Pyari Super 
Specility Hospital, HariharSingh Road, Opp: Bariatu Petrol Pump, Morobadi, 
Ranchi-834008, [PAN: AADCR6616B] assessed to tax with Principal Commissioner 
of Income-tax, Ranchi for the purposes of the said sub-clause (b) of clause (ii) of the 
proviso to clause (viii) of sub-section (2) of section 17 of the Income-tax Act, 1961. 

2 Accordingly, any sum paid by an cmployer in respect of any expenditure 
actually incurred by the employee on his/her medical trcatment or treatment of any 
mcmber of ' his/her family in the abovc mentioncd hospital in respect of following 
diseases or ailments prescribed 'under Rule 3A(2) of the Income-tax Rules, 1962, 
the treatment of which are being provided by the above referred hospital, shall 
not be treated as a perquisite in the hands of the employee for the purposes of 
sections 15, 16 &, 17 of the Income-tax Act, 1961. 

(0) diseasc or ailmcnt or thc heart. blood, lymph glands, bonc m<lITOW, respiratory 

system, ecntral nerVllUS sys tem, Ul'inal'Y system, liver, gal l bladder, digestive systcm, 

endouine glands or the sk in , requil'ing surgical operation: 

(h) rracture in any part or the ske letal system or dislocation or vertebrae I'equiring 

surgical operation or orthopaedic treatment: 
: ( 

3. The employer will not be liable to deduct.tax at source u/s 192 in respect of 
such sum. 

4. Approval accorded should not be construed as approval of the Government of 
India or the Principal Chief Commissioner of Income-tax, Bihar & Jharkhand, Patna or 
any other statutory authority under the Government, for any other purpose (s). 

5 . This approval is subject to withdrawal at any tim:: if il is found that the 
approval has been obtained ~hrough misrepresentation of' facts or necessary 
conditions as stipulated in sub-r'ulc (1) of Rule 3A of the Income -tax r~ules, 1962 are 
not fulfilled and is subject to modification/withdrawal, if necessitated by subsequent 
changes in provisions governing the approval. 
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6. This approval takes effect from 22.03.2021 and shall remain in force till 
21.03.2024. This approval is subject to hospital's continued compliance with the 
statutory conditions under Rule 3A(1) necessary for such approval and such 
modifications as may be necessitated by any amendment to the provisions governing 
under the Income-tax Act, 1961. 

TERMS AND CONDITIONS 

1. This approval is not transferable and is applicable only to the premises occupied by 
the hospital as mentioned in para 1 of this order. 

2. The hospital shall at all reasonable times be open for inspection by such officers of 
the Income-tax Department as are duly authorized in this behalf. 

3. The hospital shall conform to such conditions as prescribed in Rule 3A(1) & 3A(2) 
of the Income-tax Rules , 1962 . In the event, the establishment ceases to satisfy any of 
thc conditions prescribed by law, it will be mandatory on the part of the Principal 
Officer of the hospitaJ to notify the au thority issuing this approval of such facts 
immediaLely. 

4. The application for renewal of approval should be su bmilled at least 30 days before 
the expiry of the cu rren t appro val. 

5 . Subsequent approval by way of an order in writing shall be subject to fulfillment of 
Lhe conditions. An arridaviL to be filed to the effect that all the conditions specified in 
l.(ule-3A of the Income -tax Rules, 192 continue to be satisfied and that no 
substantive/ material change has occurred in the facLs reported in the original 
a pplication .... 

IKa~~ 
Principal Chief Commissioner of Income Tax, Bihar &, Jharkhand, Patna 

DIN No. IT13A/ADf/M/34/2020-21/l031714214 
Dated: 24.03.2021 
'TfrrRfTT :-

1. The Joint Secretary , CentraJ Board of Direct Taxes, Ncw Dclhi 

2. l' e Director General of Income-lax (In v.), Patna 

3 The ADG (Systems)-4, New Delhi for uploading on website~ 

4. All the P, . Chief Commissioner of Income tax in India. 

5. The CCIT(r~eAc), Ranchi/ All PCsIT /CsIT in Bihar and ,]harkhand f.(cgion, 

6. The Director, M/s Maa Ram Pyari Super Speeility Hospital, Harihar Singh Road, 
/' -Tn Opp: Bariatu Petrol Pump, Morobadi, Ranchi -834008, IPAN : AADCR6~1 81 . 
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f ( ) ~ Joint Commissioner of In~:!:~;a; . ,(;~ 
':.0 _~~~,ll % Principal Chief Commissioner of Income Tax , Bihar &, ,]harkhand, Patna 
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